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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

O.A. No. 622 of 2024 
 

IN THE MATTER OF: 

Varun Gulati                …Applicant  

Versus 

State of Haryana & Ors.         …Respondents  

 
OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON 

BEHALF OF RESPONDENT NO. 41, SIDDHI VINAYAK APPARELS 

PVT. LTD. 

 
MOST RESPECTFULLY SHOWETH: 
 
1. That the present objections are being filed on behalf Siddhi Vinayak 

Apparels Pvt. Ltd., Respondent No. 41, in compliance with the order 

dated 27.02.2025 passed by this Hon’ble Tribunal wherein the newly 

impleaded respondents were directed to file their objections to the 

Joint Committee Report dated 03.01.2025. As per the order dated 

08.01.2025, the Answering Respondent has been impleaded as 

Respondent No. 38 along with other industries based on the Joint 

Committee Report. 

 
2. That at the outset, it is submitted that the observations recorded in the 

Joint Committee Report do not fully reflect the compliance status of 

the answering respondent, and certain findings therein are based on 

erroneous assumptions, miscalculations, and an outdated compliance 

assessment. 
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3. That the answering respondent has undertaken substantial 

investments in advanced environmental control measures to ensure 

strict adherence to all applicable environmental norms. The 

answering respondent denies any deliberate non-compliance and 

submits that the alleged deficiencies, if any, were either technical in 

nature or have already been rectified through corrective measures 

undertaken post-inspection. 

 
4. OBJECTIONS TO THE JOINT COMMITTEE REPORT 

 
4.1. That the answering respondent submits that an inspection was 

conducted in August 2024, and certain observations were recorded 

regarding the operation of its Primary Effluent Treatment Plant 

(PETP). The Answering Respondent further submits that a Show 

Cause Notice (SCN) dated 02.01.2025, was issued by the Haryana 

State Pollution Control Board (HSPCB). The inspection report and 

the SCN alleges non-compliance regarding logbook maintenance, 

PETP operation, energy meter installation, water consumption 

discrepancies, and compliance status. 

 
4.2. That it is submitted that all of the above issues were raised in the Show 

Cause Notice issued by HSPCB, to which the answering respondent 

submitted a detailed and reasoned response. The answering 

respondent duly clarified its position and provided documentary 

evidence of its compliance to HSPCB. Therefore, the continued 

reliance on these findings is unjustified and does not accurately reflect 

the present compliance status of the unit. A Copy of the HSPCB Show 

Cause Notice and the latest response to the HSPCB Show Cause 
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Notice along with all the relevant annexures is annexed herewith and 

marked as ANNEXURE R-1. 

 
4.3. That the answering respondent categorically denies the allegation of  

non-compliance regarding logbook maintenance, PETP operation, 

and effluent discharge. The unit maintains both manual and digital 

logbooks, which are regularly updated. During the inspection, the 

required logbooks may not have been readily available due to 

administrative oversight. The updated logbooks, formatted as per 

HSPCB requirements, are annexed as Annexure 1 in the Reply to the 

SCN. 

 
4.4. That the PETP was undergoing routine maintenance and was non-

operational for cleaning and desilting. Maintenance work was 

completed before the inspection conducted by the joint team on 

05.08.2024. The PETP tanks contained clear water due to flushing and 

rinsing operations, not untreated effluent.  

 
4.5. That a separate energy meter for PETP operations had been installed. 

The recorded water consumption difference between freshwater 

intake (54.22 KLD) and wastewater discharge (16.96 KLD) was due 

to: 

- Process water retention in fabric. 

- Evaporation losses during dyeing and steam generation. 

- Non-effluent generating processes such as cooling and boiler 

usage. 

The compiled data sheet for the period from June 2024 to January 

2025, prepared from logbooks, confirms that water abstraction was 
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within permitted limits. The water used for the boiler is consumed or 

evaporated, contributing to no trade effluent discharge.  

 
4.6. That the borewell totalizer reading discrepancy in the SCN was 

incorrect. The actual withdrawal from 01.06.2024 to 08.08.2024 was 

3114 KL instead of the 5412 KL mentioned in the notice. The 

borewell reading on 01.06.2024 was recorded as 60521, and on the 

date of inspection, it was 63635. The recorded data clearly shows that 

the unit was not operational after 28.06.2024 until 09.08.2024.  

 
4.7. That the unit was non-operational due to PETP maintenance from 

29.06.2024 onwards. The PETP was not permanently non-operational 

but was undergoing scheduled maintenance. The PETP resumed 

operations immediately after maintenance completion and is currently 

in full compliance with prescribed norms. 

 
4.8. That any adverse order based on the findings of the Joint Committee 

Report would have severe financial implications and cause significant 

operational disruptions to the answering respondent. The unit 

employs a large workforce, and any disruption in operations would 

negatively impact the livelihoods of numerous employees and their 

families. 

 
4.9. That in view of the above, the answering respondent prays that the 

findings in the Inspection Report be reconsidered, as they are based 

on mere assumptions rather than conclusive evidence of dilution. The 

answering respondent submits that corrective measures are already in 

place, ensuring ongoing compliance with all applicable 

environmental laws. Further, given that the CETP’s inefficiencies 

2528



5 

contribute significantly to the overall compliance status, the 

answering respondent cannot be unfairly categorized as non-

complying without a thorough and individualized assessment of its 

operational processes. 

4.10. That in light of the foregoing submissions, the answering respondent 

categorically denies any allegations of non-compliance and submits 

that the findings of the Joint Committee Report and the subsequent 

classification of the answering respondent as non-complying are 

based on assumptions rather than conclusive evidence. The answering 

respondent has consistently adhered to prescribed environmental 

norms, holds valid statutory permissions, and has taken proactive 

measures to ensure compliance. 

4.11. That in view of the discrepancies in the findings and the absence of a 

direct causal link between the answering respondent’s operations and 

the alleged environmental violations, it is most respectfully prayed 

that the answering respondent be provided with an opportunity to 

cooperate with the authorities and implement any further 

recommendations, if necessary. 

4.12. That the answering respondent remains committed to environmental 

sustainability, regulatory compliance, and responsible industrial 

operations and prays for a just and fair assessment of its compliance 

status. 

5. The answering respondent further reserves its right to file additional

pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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Regional Officer,  Sonipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 

8. Amonical Nitrogen 50 mg/l

9. Phenolic compound 1 mg/l

10. Total Chromium 2 mg/l

11. SAR 26

Number of stacks  1

Height of stack

1. Stack attached to
boiler

25 meters

Emission parameters

1. SPM 80 mg/m3

2. NOX 50 mg/m3

3. SOX 50 mg/m3

Product Details

1. JOB WORK DYING
W A S H I N G  O F
F A B R I C

20000 Numbers/ day

Capacity of boiler

1. Stream boiler 2.0 Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Biomass 1.0 Ton/day

Raw Material Details

DYING WASHING
CHEMICALS10

100 Kg/Day

ENZYMES SOAPING
DETERGENTS

100 Kg/Day

FABRIC 50000 Metric Tonnes/Day
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5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. The job work of dyeing and washing of unit will be 20000 Sqm/day.
2. Unit will obtain prior permission for operation of boiler, if operating in future.
3. Unit will run ETP regularly and effectively & maintained log books properly.
4. Unit will keep all the parameters within the prescribed limits and shall comply with all the
Norms and Rules.
5. Unit will provide inter locking arrangement of DG set with ETP to ensure regular and
effective running of pollution control devices.
6. Unit will not discharge any untreated effluent inside and outside its premises.
7. Unit will not add any polluting process/ machinery and also not to add any process which
increases the water pollution load.
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8. Unit will comply with all the provisions of Hazardous Waste Rules.
9. CTO so granted shall become invalid in case of violation of any of the above / any law of the
land.
10. That the unit will install Electromagnetic flow meter on all the sources of raw water and on
the inlet & final outlet of the ETP and maintained the logbook of the same.
11. Unit will comply CAQM direction issued vide No. 65 & amended till date, HSPCB
direction vide order dated 21.07.2022 regarding standard list of approved fuels in NCR and
direction No. 73 dt. 02.06.2023 of CAQM regarding installation of retro-fitment of duel
fuel/ECDs and fitment of RECDs certified by the authorized agencies on DG sets more than 19
kW.

 

Regional Officer, Sonipat

Haryana State Pollution Control Board.

312555



2556



2557



2558



2559



Vijay Kumar <vijay.kumar@satramdass.com>

Advance service copies of short reply on behalf of Respondent Nos. 4, 41 & 77 in
O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'
1 message

Vijay Kumar <vijay.kumar@satramdass.com> Fri, May 16, 2025 at 12:15 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>
Cc: Shivani Chawla <shivani.chawla@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>, Chinmay Dubey
<chinmay.dubey@satramdass.com>

 Paperbook-NGT REPLY-R41 SIDDHI VINAYAK
APPARELS_Redacted.pdf

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 4, 41 & 77 in O.A. No. 622/2024 titled as 'Varun
Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager 

8A Sagar Apartment
6 Tilak Marg
New Delhi - 110001
Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations 

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged
information. If you are not the intended recipient, any disclosure, copying, use, or distribution of the information included
in this message and any attachments is prohibited. If you have received this communication in error, please notify us by
reply e-mail and immediately and permanently delete this message and any attachments. Thank you." 

2 attachments

Paperbook-NGT REPLY-R4 BROTHER STRETCH_Redacted.pdf
18329K

Paperbook-NGT Reply-R77 Swastik Multifibre_Redacted.pdf
5430K

5/16/25, 12:15 PM Satram Dass B & Co. Mail - Advance service copies of short reply on behalf of Respondent Nos. 4, 41 & 77 in O.A. No. 622/2024 t…

https://mail.google.com/mail/u/0/?ik=be19cfae8d&view=pt&search=all&permthid=thread-a:r3630352725285157821&simpl=msg-a:r-400812538005678… 1/1
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https://drive.google.com/file/d/10rzvKWuw8kmOn_f62qOKavhBUB6yFe90/view?usp=drive_web
mailto:archna.yadav@satramdass.com
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196d7d71066ac282&attid=0.1&disp=attd&realattid=f_maqfn6050&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196d7d71066ac282&attid=0.1&disp=attd&realattid=f_maqfn6050&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196d7d71066ac282&attid=0.2&disp=attd&realattid=f_maqfomc91&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196d7d71066ac282&attid=0.2&disp=attd&realattid=f_maqfomc91&safe=1&zw
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